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3PM & ND 	-1- 

Mr VA Ramachandran Nair for the applicant. 

Mr 'Ajit Narayanan, ACGSC for the respondents. 

Heard. Admit. 

Vol 

Respondents to file counter affidavit within 3 weeks 

by serving copy on the applicant whomay file rejoinder, 

if any, within 1 week thereafter. 

List before Division Bench for frnal hearing on 5.4.91. 

Since the, selection test for the post of IPO is being 

held in May, 1991, the question of granting interim relief 

at this stage does not arise as the case is being Eisted 

for final hearing obh 	d-oe. 	4fI. 
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9PM_&A\JH 

Mr VA Ramachandran Nair 'fi:r applicant 
Mr 'J8 Unniraj for respondent.s(proxy) 

. The learned counsel for the respondents undertakes 

to fi1coubter aff.idavit within 10 days with a copy to the 

applicant, who may file rejoinder, if any, within a weak 

thereafter. 	 . 

'List for final hearing on 22.4,91 

- 	 5-4-91 
NVK & Nfl 

Mr. V R Ramachandran Nair for the applicant 
Mr. Aj it Narayanan ACGSC for the réspoxdents 

The respondents Were given time to file Counter 

affidavit. Whenthe case was taken up today for final hearing 

the respondents have not filed counter affidavit. Tharsk 

more time. Counter affidavit is to be filed within one 

1::~~ month with a copy to the appcant who may file rejoinder if 

any within two weeks thereafter. List for final hearing on 

24.6.91. 

Copy of the order be given to couis el for the 

respondents by hand. 

22.4.91 
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5PM & N 

Mr. V B. Rámachandran Nair for the applicant 

Mr. Aj ith Narayanan for respondents 

The learned counsel fof the responden€s seeks some 

time to file counter affidavit, and undertakes to do so 

within four weeks with a copy to the learned counsel for 
the applicant who may .  f lie roinder if any within two 

weeks thereafter.. List for final hearing on 13.8.91. 

24.6%i 

13.8.9.1 	. 	. SPM&AVH 

Mr.Ramachandran Nair-for applicart. 

Mr.Ajith NarayananACGSC 

The learned counsel for the reondents wishes tx 

file counter affidavit. He may do so within four ueeks 

with a copy to the learned counsel for the applicant Wh 

may file rejoinder if . any within one week thereafter. 

List foinai hearing on 7.10.91. 

13.8,91 
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NVK&I 

None for applicant 

Mr. Ajit Narayanan for respondents 

Respondents have not filed reply. They are 

given last opportunity to file reply within three wee) 

with a copy to the learned counsel for the apllcant 

who may file rejoinder if any within one week 

thereafter. List for final hearing on 12.11.91. 

7. 10. 91 
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